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CENTRAL ADMIMISTRATIVE TRIBUNAL: PRINCIPAL BENCH

UOAQC)N002413/8_9
New Delhi this the 12th day of May, 1994.
Shri Justice V,S, Malimath, Chairman.

Shri P,T. Thiruuengadam, Member.(A) .

1. | Shri Prem Singh
§/o Shri Prabhu Bayal,

2, Shri Bansi Lal,
S/o Shri Kanhaya,

3. ShI‘i Shi\/ Narain,
S/o Shri Kanhaya,

4, Shri Meol Chand,

(A11 of .them working under
Loco Foreman, Northern Ralluay, o
Tughlakabad, New Delhi). cee Petitioners,

By Advocate Shri B.S,. Maineé.‘;

Versus
Uhion of India through

1« The DlVlSlonal Ralluay Managar,
’ Northern Railuay,
New Delhi.

2, The Loco Foreman,
Northern Railuay,
Tuglakabad,

New Delhi, oo _ Respondents.

None for the respondents.

ORDER (ORAL)

Shri Justige V.S. Malimath,

Having regard to the special facts and circumstancas
of this case, we consiger it proper to takes a lenient viey

p//OF the matier apd issue appropriate directions,
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26 The petitioners uere appointéd as Class=1IV

employees between 1972 and 1974, They were after

some test being held appointed-as Telephone Aﬁtendants
between 4.5.1979 and 20.5.1980. The order of appointment
according to the respondents shows that they were appbinted
only on ad hoc basi, for the purpqse of regularising
their services, a test was held which the petitioners
- | took on 1044.1988 but all of them failed. Therefore,

- | they were reverted by ;he impugned order, Annekure A-2,
and a direction was issued to fill up those places by
regularly appointed Telepﬁone Attendants, It is in this
background that thé petitioners-have approached the
Tribunal for relief, During_the_pendency of téis

\

application, the pétitianers have continued in service for
W nearly Fiué years now on the strength of the interim
ogder o% the Tribunal, lThus, it ié clear that the
petiticners have been uorking For nearly 15Jyear8 or more
as Teiephone Httendanté. It would Ee too harsh to enforce
-reverSionAat‘this stage. At tﬁe same time, interest of
'the ;dministration has to be safeguarded as they cannot
vcontinué those .who are inadaquafe for the job. Having
. regard to the eéuities and special facts of‘fhis case,
we consider it appropriate to direct their continuance on
ad hoc basis until avtest'is held éor assegssing their
éuitability as Telephone Attendants, If in the test they
‘Fail, they.are liablae toibe.reverﬁed. Un'tﬁe contrary,

if they pass in the test, thay shall be continued on reqular

ﬁ//'bas is e
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3 For the reasons stated above, this application

is allowsd and the follouing directions are issued .

As these directicns are being issued having regarc tc the

special facts and equities in this case, they shall rot

be treated as precédent.

1. The responuents shall pot enforce the order

of reversion, Annexure H=2,

2. The -~sspondents shall heolu a suitability test
for promotion to tho post of Tolophons ftoneant
Wwithin 2 ouasopacls paviod.

Za dyush of Tthe petitioners who are successful in

the tezst shall continue on ragular basis and
those uwho fail in the tzst may be reverted

to the lower cadre.
4, No costse : . KV
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